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Sf. 
Nfl. 

06. 
07. 

State'" 
U.T .• 

L 'dweep Istandl 
Pondlcherry 

NATIONAL AVERAGE 

Pr_nI 
Coverage 
(Aa on 
20.3.95) 

Area'" 

00.0 
100.0 

68.0 

Coverage flXpec18d' to 
be achieved on com-
missioning 01 transmit· 
tar. presently ynder 
implemenlalion/envis· 
aged 10 be se! "" 

Area'" 

00.0 
100.0 

83.2 

NOTE: I. Coverage Figur81 are Inclualve 01 iring. 8r881 (elevated an1ennas 
& booarsrs ar8 requited lor satlslactory recepllon In Iring. areas). 

2. T ."aln cond~iono nol _ Into consideration. 
3 Based on 1981 C8nSUO . 
• Does not IncilJde Incremental coverage (II any) 01 It\e Iransminers 

which coullcl no! be Iraced In S.O.1. maps. 

STATEMENT V 

All India Radio Slalewise Coverage During Day Time 

51. Slate'" Exisling radio '" COIIerage 
No. Union T erritoriee coverage expectad by lhe 

end of lOO~-96 

Area '" Area '" 

I. STATES 
1. Andhr. Predesh 98 98 
2. Arunachal Pradesh 98 98 
3. Assem 86 98 
4. Bihar 00' 00' 
5. Goa 00' 00' 
6. Gujaral 00' 00' 
1. Harra"" 00' 00' 
8. Himachal Pradesh 50 70 
9. Jammu & Kashmir 31.5 32 

10. Kamatal<a 94 95 
11. KeraJa 94 98 
12. Madhya Pr_sh 95 95 
13- Maharashlr. 98 00 
14. Manipur 00' 99' 
15. Meghalaya 96 96 
16. Mlzorarn 82 92 
17. Nagaland 95 96 
18. Orissa 97 97 
19. PYnjab ;19' 00' 
20. Rajaslhan 92.5 93 
21. Silckim 44 70 
22. Tamil Nadu 00 00' 
23. Trlpura 00' 00' 
24. UUar Pradesh 88 93 
25. West Bengal 00' 00' 

II. UNION TERRITORIES 
1. A & N IIIIanda 80 80 
2- CIIenIIIgartI W 99' 
3- Dadra & NIIgar Havell 00' 00' 
4. [Iejhj 00' 99' 
~ Daman & DIu W W 
6. LIM lallInda 00' W 
1. PoodIctoerty 99' 99' 

NATIONAl. COVERAGE 89.7 91 

'Covalage In IhIIse SI_ OlIn normally be laJcen U 100% I. •.• wlltooul 
IaIcIng inlo CDnIIde_ the special requirement 01 certain sl1uatio .... 

(English] 

Supply of Coal 

1450. SHRI BASUDEB ACHARIA: Will the Minister of 
COAL be pleased to state: 

(a) whether the Coal India Umited is not supplying 
adequate and quality coal to SAIL; 

(b) whether SAIL had lodged any complaint for non· 
supply of coal by CIL with the Government; 

(cl if so, the details thereof; and 

(d) the remedial measures taken by the Govemment in 
this regard? 

THE MINISTER OF STATE OF THE MINISTRY OF 
COAL (SHRI AJIT PANJAI: (a) to (c). There had been 
shortfall in demand and supply of both coking as well as 
non-COking coal from Coal India Ud. (Cll) sources to Steel 
Au!hority of India ltd. (SAIL). The position of demand and 
.ttJWIy dunng the last three years is as uncler:-

Year 

1991·92 
1992·93 
1993·94 

Targe! 

9.50 
9.90 
9.96 

9.22 
9.88 
9.50 

T..". 

6.00 
&.00 
&.2. 

• .2. 
• .2. 
3.94 

At times there have been complaints about the quality 
on account of ash content in washed coking coal. 

(d) The steps taketVbeing taken for improving the 
quality as well as quantity of coal supplied to SAIL ant as 
under:-

i) Expediting completion of modernisation of the 
existing washeries for improving quality and quantity of 
washed coal. 

ii) Two new coking coal washeries with a total annual 
raw coal capacity of 5.1 minion tomes ate under 
construction for augmenting availabiUty of washed coking 
coal. 

ill) Tenders have been invited by ell for selUrig up 
washerIM in the private sector under BuiId.()wn.()perate 
SchemI. 

Iv) Close liaison wilt! Railways is maintained to 
improve the availability at wagons for despatch at coal to 
steel ~ of SAIL. 
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Oil Reserves 

1451. SHRI ANANT RAO DESHMUKH: Will the 
Minister of PETROLEUM AND NATURAL GAS be pleased 
to state: 

(a) the life of reserves of India's oil wells at the 
present production rate; and 

(b) the steps taken/proposed to be taken to enhance 
the recoverable reserves from tile oil fields currently under 
production? 

THE MtNISTER OF STATE OF THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (CAPT. SATISH 
KUMAR SHARMA): (a) The present reserve to production 
ratio is about 23 years based on current rates of 
production. 

(b) In order to enhance the recoverable reserves from 
the fields under production following steps are being 
taken:-

(i) Judicious use of Reservoir Management techniques 
including pressure maintenance through water/ga' 
injection. 

(ii) Commercial application of enhanced oil recovery 
methods like Insitu combustion, Polymer flooding etc. 

(iii) Horizontal well completion, drain hole drilling and 
infill drilling etc. 

[Trans/alion] 

Gas from Tapti Gas Project 

1452. SHRI CHHITUBHAI GAMIT: Will the Minister of 
PETROLEUM AND NATURAL GAS be pleased to state: 

(a) whether the Government of Gujarat has applied for 
supply of gas to the industries of Gujarat from Tapti gas 
project; 

(b) if so, the details thereof; 

(e) the names of the industries which have asked for 
gas from Tapti gas project; 

(d) the quantum of gas each industry has asked for 
and the detaits of the industries which have been supptied 
gas till date; and 

(e) the time by which the remaining industries will be 
supplied gas and the steps taken in this regard? 

THE MINISTER OF STATE OF THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (CAPTAIN SATISH 
KUMAR SHARMA): (a) to (e) The Government of Gujarat 
have requested for allocation of at least 1.5 MMSCMD of 
gas from Tapti for a power project at Pipavav. 

It has been decided to take the gas from mid and 
South Tapti fields to Hazira to meet the existing 
commitments ex-Hazira and along the HBJ pipeline. 

[English] 

Construction of Barrage. 

1453. SHRI HARIN PATHAK: Will the Minister of 
WATER RESOURCES be pleased to state: 

(a) whether India and Nepal had agreed to the 
eonstrsuetion of barrages over rivers coming to India in 
01 cJer to control floods; 

(b) if so, the progress made in this regard; and 

(e) the time by which construction on the projects is 
likely to commence? 

THE MINISTER OF STATE IN THE MINISTRY OF 
WATER RESOURCES (SHRI P.V. RANGAYYA NAIDU): 
(a) to (c) No, Sir. Construction of barrage on rivers coming 
from Nepal is not under consideration between India and 
Nepal. However, cooperation on some water resources 
projects are under consideration between the two 
countries. The actual progress of the projects depends on 
the cooperation that would be forthcoming from Nepal. 

Pension to Political Prisoners 

1454. SHRI INDRAJIT GUPTA: Will the Minister of 
HOME AFFAIRS be pleased to state: 

(a) whether the Government have decided to enhance 
the rate of pension for the ex-Andamans political prisoners; 

(b) the number of pensioners in this category still 
surviving; 

(c) whether the widows of these pensioners will be 
eligible for an equivalent amount; 

(d) if so, the details thereof; and 

(e) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIAS (SHAI P.M. SAYEED): (a) The 
Government have enhanced the rate of freedom fighters' 
pension for the ex-Anadaman Political Prisoners from Rs. 
1250/- to As. 1750/- per month effective from 02-10-1994. 
In addition, they also get a speCial allowance of As. 250/-
per month. 

(b) According to the information readily available, the 
number of surviving ex-Andaman Political prisoners is 78 
of whom four are residing abroad. 

(c) to (e) The widows of the deceased ex-Andaman 
political prisoners will not get the enhanced amount as It fa 
the policy of the Government that widows of all categories 
01 freedom fighters should be given penSion at the same 
rate. Presently, the rate 01 pension admissible to spouses 
o! decease freedom fighters Is Rs. 1500/-. 




